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IN THE CENTRAL ADPMINI STRATIVE TRIBUNAL, PRINCIP :

ENTH
0A 948/94 o
New Delhi, thie Gth day of July, 19%4
Shei C.Jo Roy, Hen®blo Rombsr{l)
Shri Gopesh Chaturvedi
s/o Shri Charen Lal
#/0 Q.80,109/7, Thomson Road
Now Balhi oo Applicant
By Advocate Shri Anie Suhrawardy
Yegous
Genoral Fanageg
Hestern Railway, Church Gato
8embay . :
Senpior Accouynts Officer
(FTs oPPice/LKA)
Hostem Railuay
Kishenganj, New Delhi oo Rospordento

By Advocato Shri Romesh Gautan
0 RD ER (oral)

This OA is filed by the applicant Por n
quashing of the Annexure A-1 detter dated Apzil, ﬁdg.1f ,
by wvhich he has been asked to vacate the quarics o
N0.109/7, Thomson Road, quashing of guidelinco '
rostricting the perioed of occupation enly %o 4 Q@ﬁ%hDT; "‘
after retirement as also for the rolcaso of zotiral ”
benefits, He has also prayed for interin folief,

vhich has pot been granted to hin so farp.

2, Tho appligant was allotted the abowvo sa&ﬁf"t

quartor vhile he was in serviee uwith ¢tho Raogsaden%sff,f f
After hio retirement he was allowod to sotaln tho |
quarter upto 30.11.93. He had to wnderge bypacs

surgery on 1805.53 and was advised coopleto root 7
and heo vas allowed to retain the-quaxter upto Bﬂosogézgf
cﬁgediea} grounds, in response to his repwooaﬂ%atﬁmav ‘“
dated 3,1.94. Since he has not vacatod tho guoartss
after 31.,3.94, he has been issyed with tho inpugnod

yhanexure A=1 letter and hence this 04 cloiming tho
7""'\{bwe rolief,



3, Shri Romesh Gautam, counsel argued this caco ‘ f;§ﬁ
on behalf of the respondents gﬁﬁ'dmou oy attontion

to o case of similar nature under odnilar eircunst am@aé;

4, 1 find from Annexure A-1 lettor datod April, i?ﬁ« .
that tho applicant was allowsd to rotain tho quarie

upto 31,3.94 and further advised to vacote ?ailﬂmg
thich hio retiralbenefits will mot be rolenscd and
domage reant at m;rket rate will be charged Por upe

authorised occupation.

S I have heard both tho partios and I intond
issuing the Pollowing dirsction to tho roopendonta, ;yﬁ

6o Yithin three months from tho date of roceipt
of this ordeg, the respondents aro directsd ¢o

pay all the retiral bemefits to the applicant and
@3 Soon as ho receives the amount, the appligant |
is simultaeneously directed to wvacate the iopugnod
quarter. This three-month period is given to hin
to onable him to take rest so that he would bo ablé
%0 make a @ovoe The rospondpntesare alse given
liberty to recover the rent é;; the quarter as por.

extant rulos.

The OA &k is thus disposed of. (o coots,
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